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T2 faeett, 6 =1¥<T, 2026
FAT. 1755(3).—F= 1T TLHL, TR AATET GLET 6 [A%g THTAT FoAl H1 09 AT I,
1982 (1982 =T 66) I &1 5F il ITLTIT (1) TN TS AREAT HT TART FLd gU, I TSI o TATSIAT
o LT 00T AR, [ HATAT o6 (ol 3T TefTereh & qord IT HGIA<eqh 6 TG & ATARILAT il
AT ARTE AT digar, 2023 (2023 T 46) F Tgd U rord TSR FIT TR AT REHTT, ST
S TSI 6T erfhaT T&T Feal g

2. g SATEEAAT AR TSI H T8 TR il G & AR 2

[T, /. TaT-11012/11/2016-UTH]

2480 GI/2026 (1)
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MINISTRY OF CIVIL AVIATION
NOTIFICATION
New Delhi, the 6th April, 2026

S.0. 1755(E)— In exercise of the powers conferred by sub-section (1) of section SA of the Suppression of
Unlawful Acts against Safety of Civil Aviation Act, 1982 (66 of 1982), the Central Government, for the purposes of the
said Act, hereby confers to the officers in the rank of Deputy Superintendent of Police to Deputy Inspector General of
Police, National Investigation Agency, Ministry of Home Affairs, the powers of arrest, investigation and prosecution
exercisable by a police officer under the Bharatiya Nagarik Suraksha Sanhita, 2023 (46 of 2023).

2. This notification shall come into force from the date of its publication in the Official Gazette.

[F. No. AV-11012/11/2016-AS]
ASANGBA CHUBA AO, Jt. Secy.

ST
T2 faeedt, 6 31T, 2026

3T, 1756(37).— Fe T Teahte, Fugeur-aret srfafa, 2016 (2016 =T 30) it &mer 6 FT ITETIT
(1) BT Y& ATHIT T TIRT FXd gU, I<h ATAHAH o6 TASAT g TR AT ATHFRL, [ FATAT %
T 3T arefTersh & I IT HETH<IeTsh & T& o ATRIAT hl AT T AT LT digar, 2023 (2023
FT 46) % Tgd T rord TR GRT TN AT NIRRT, ST ST TS il ARd T T3 Fdl gl

2. Tg ATATAAT ATTErHRTIE TSI H THE TR il AEG AR G
[T, &.: TH-11012/11/2016-T7H]

NOTIFICATION
New Delhi, the 6th April, 2026

S.0. 1756(E)— In exercise of the powers conferred by sub-section (1) of section 6 of the Anti-Hijacking Act,
2016 (30 0f 2016), the Central Government, for the purposes of the said Act, hereby confers on the officers in the rank
of Deputy Superintendent of Police to Deputy Inspector General of Police, National Investigation Agency, Ministry of
Home Affairs, the powers of arrest, investigation and prosecution exercisable by a police officer under the Bharatiya
Nagarik Suraksha Sanhita, 2023 (46 of 2023).

2. This notification shall come into force from the date of its publication in the Official Gazette.

[F. No. AV-11012/11/2016-AS]
ASANGBA CHUBA AOQ, Jt. Secy.
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